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The 21°" July 2026
SO 166 date 22" July 2026— In exercise of the powers conferred by sub-

section (2) of Section 136 of the Code on Social Security, 2020 (36 of 2020), the Governor
of Bihar is pleased to appoint the Deputy Labour Commissioner, Bihar, as the authority to
grant sanction for prosecution in respect of establishments for which the State Government
is the appropriate Government, for the purposes of Chapter XII of the Code. In cases where
the Deputy Labour Commissioner, Joint Labour Commissioner, Additional Labour
Commissioner and Labour Commissioner, Bihar is an Inspector-cum-Facilitator, the
sanction for prosecution shall be granted at their own level.

2. This notification will come into force from the date of its publication in the
Bihar Gazette.

(No. 01/COSS-10-02/2025-158/L.R.)
By The order of the Governor of Bihar,
Upendra Prasad,

Special Secretary to the Government.

fers, wfdarea Jeonem,
fagR, ve g vwia e gfaa|

fagR Toe (SramnReT) 862-571+200-S10d1090
Website: https://egazette.bihar.gov.in




